IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

SPECIAL BENCH
(IB)-218(PB)/2017
IN THE MATTER OF:
M/s. Incedo Technology Solutions Limited PETITIONER
Vs
M/s Getit Grocery Pvt. Ltd. RESPONDENT
SECTION:

Under Section 9 of Insolvency & Bankruptcy Code, 2016

Order delivered on 23.08.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

DEEPA KRISHAN
HON’BLE MEMBER (TECHNICAL)
For the APPLICANT / PETITIONER - Mr. R.K. Mittal, Advocate
For the RESPONDENT -
ORDER

Learned Counsel for the petitioner is present. Ld. Counsel for the petitioner
represents that notice as mandated under Sectionsof Insolvency & Bankruptcy

Code, 2016 has not yet been taken on the Corporate Debtor and remains

unserved.
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In the circumstances, the petitioner is directed to take the notice on the
Corporate Debtor and the respondent to show cause as to why the petition
should not be admitted. In addition, the petitioner is directed to take notice to
the Corporate Debtor by e-mail at the e-mail address of the Corporate Debtor as
per Companys’ @ #® Master Data maintained by MCA at its website. The
Petitioner is also directed to complete all the relevant formalities which are
required to be complied, for which, a week’s time is granted.

Dasti process also allowed.

Post the matter on 12.9.2017.

(DEEPA KRISHAN) (R. VARADHARAJAN)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Surjit
23.8.2017



